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Record of Proceedings

During the hearing, the learned senior counsel for the Petitioner/PSPCL and the
Respondent/TPCL made detailed submissions and concluded their respective arguments
in Petition No. 79/MP/2023. As regards Petition No. 106/MP/2024, the learned counsel for
the Petitioner/HPPC and the learned senior counsel for the Respondent/TPCL fairly
submitted that it involved an identical issue and the arguments advanced in Petition No.
79/MP/2023 may also be considered in this case. The learned counsel appearing on behalf
of the Respondent/MSEDCL adopted the submissions made by the learned senior counsel
and the learned counsel for the Petitioners.

2. At the request of the parties, the Commission permitted both sides to file their
consolidated written submissions within two weeks with a copy to the other side.

3. Subject to the above, the Commission reserved the matters for order.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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